4 o7} NO VSE )02

¢ Order dated 30,07.2004
Nenc appeared for the applicant when the matter was
called ner any request was made on behalf of the applicant
seeking an adjournment. However, Shri A.K.Boge, learned
s 9 evielen/ Senior stanoii'ng Counsel for the Respondents was present and

' 6’/9/0\7 Ay heard. Drawing our notice to Annexure.R/1 of the counter
4L Ca B filed by the Respondents, Shri Bose subsmitted that the
) L, %{7 %7\0\&_ applicant has already been selected and ﬁffergg ggag;g;mnal
appointment to the post of G.D.S.B.P.M. by the order/of
"\Xj\o"\ the Superintendent of Peost Offices, Balasore Divisien., In
D{ | the circumstances, we are of the opinien that there remains
( nothing for being adjudicated by this Tridbunal, &s the
applicant has received the reliefs in the hands of the
Respondents-Department, and therefore, the ©.A. is disposed

of for having became infructuous. Nd costs.
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